
GOVERNMENT OF INDIA 
MINISTRY OF WOMEN AND CHILD DEVELOPMENT 

 
LOK SABHA 

UNSTARRED QUESTION NO.3342 
TO BE ANSWERED ON 18.12.2015 

 

MODEL GUIDELINES FOR FOSTER CARE  
 

 

3342. SHRI B. VINOD KUMAR: 
 SHRIMATI P. K.  SREEMATHI TEACHER 
  

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state; 

a) whether the Government has issued model guidelines for foster care; 
b) if so, the details thereof; and  
c) the procedures, roles and responsibilities of stakeholders along with various aspects related to the 

implementation of the foster care programme in the districts under the said guidelines? 

ANSWER 
 

MINISTER OF WOMEN AND CHILD DEVELOPMENT 
(SHRIMATI MANEKA SANJAY GANDHI) 

 
(a) to (c): Yes, Madam. The Ministry of Women and Child Development has issued the Model 

Guidelines for Foster Care, 2015 developed through a consultative process to be adopted or 
adapted by the State/UT as per their requirement. The District Child Protection Unit (DCPU) 
constituted under Integrated Child Protection Scheme (ICPS) is the nodal authority for 
implementing the foster care programme, while all decisions related to placement of a child in 
foster care are to be taken by the Child Welfare Committee (CWC) of the district. 

 
     Children from the Child Care Institution (CCIs) are identified on the basis of their Individual Care 

Plan.  Children without parental support in the community would be placed under foster care. The 
prospective foster carers/ parents would have to apply in response of periodical advertisement to 
be given by DCPU in local newspapers.   

 
    Based on the Home study Report, the recommendation of the DCPU and the compatibility report 
of interaction between the child and prospective foster carer/parent during the matching process, 
the CWC shall make a final order for placing a child under foster care. 
 
   Child in the age group of 0-6 years is not to be ordinarily placed in long term foster care but given 
for adoption if declared legally free by CWC.                                                                                                                                                                                                                                                                                                                                                                                                                                                                                          
The foster carers/parent shall be required to sign an undertaking for foster-care of the child. 
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